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MR. DEPUTY-SPEAKER: Let me
draw your attention to the rules. Rule
L?D says that at any stege. of a Bill which
is under discussion in the House—and this
Bill is under discussion—a motion that
the debate on the Bill be adjourned may
be moved with the consent of the Speaker,
If you move it T shall accept it,

SHRI §. M. BANERIJEE: 1 withdraw it
then. -

SHRI F. H. MOHSIN: [ beg to move:

“That the debate on the Bill be
adjourned for a waek"
SHRI S. M. BAN'ERIEE I accept it

MR. DEPUTY-SPEAKER: The _ ques-
tion is:

‘That the debate on the Bill be
adjourned- for by a week.”

The motion ‘was adopted.

COAL MINES LABOUR WELFARE
FUND (AMENDMENT) BILL
THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA): Sir, on behalf of Shri Khadil-

kar I beg to move:*

“That the Bill further to amend the
Coal Mines Labour Welfare Fund Act,
1947, be teken into consideration.”

Sir, the Bill provides for the increase
in the rate of levy and collection of cess
on all despatches of conl and coke for
financing the activities to promote the
welfare of persons employed in coal
mines and to chenge the apportiooment
of the procesds between the General
Welfare Account anﬂ the ﬂo‘nﬂns Ac-
count.
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coal mines.  These are being financed
by the Fund set up under the Coal Mines
Labour Welfare. Fund Act 1947. At pre-
sent the Fund is fed from the Pproceeds.
of the cess levicd on all despatches of
coal and coke at a rate of fifty paise per
ton. This ratec has continued since Ist
January, 1961. The total procceds are
apportioned between the Housing Account
and the General Welfare Account in the
ratio of 5:7. The money in the Housirg
Account is utilised to supplement the
cfforts of employers and State Govein-
rients in providing housing accommoda-
von. The money in the General Wel-
fare ‘Accoant is similarly utilized . for
medical, water supply, educational and
recreational facilities for coal-miners. The
present annual receipts m the Housing
Account are about Rs. 1.10 crores, But
this amount falls short of the growing re-
quirements of houses for colliery labour.
This would uot k2 sufficient even for com-
pleting the schemes already sanctioned.
At present, ulmost the entire receipts in
the “General Welfare Account are con-
sumed by the existing medical services. In
fact, there is already g deficit of Rs. 2.93
crores in the General Welfare Account.
Therefore, there are no resources left for
improvement or extension of these faci-
lities ‘any further.

Under the Act «he Central Guvernment
have set up a tiwpartite Advisory Com-
mittee for the Furd. This Committee had
been unanimously recommending an in-
crease -in the cess. Considering, however.
the cfecy of anv such increase on the
price of coal, we have limited it to about
25 paise per tonne. As ig explained .in
the Financial Memorandum to the Bill,
at the existing level of expenditure it *
wotld be pussitle to place the General
Welfare Acconrt on an e'un be! .itt-r
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. Governments both of whom have the res-
i ponsibility of proving waifare to mls
- class of workers.
tion is intended only to supplement their
- efforts. T would, therefore,
- employers and the State Governments to
play a more active role in providing wel-
fare amenities to these coal-miners and,
where necessary, take help from this Or-
ganisation.

A word' about the working of the Orga-
nisation would also be appropriate. I must
say that in'the field of medical care for
the coal-miners it has ‘done pgood work
but this good work must be continued and
expanded. Extensive ' medical facilities are

the benefit of colliery workers getting a
~ basic pay upto Rs. 500 p.m. and their de-
pendents. These 'include provision and
- maintenance of hospitals, “maternity and
child welfare cedtres, facilities' for treat-
 ment of T.B., and other facilities. ~The
- Fund at present runs three Central Hospi-
- tals, 12 Regional Hospitals and ‘a num-
'~ ber of other dispensaries, ‘including Ayur-
vedic disbc‘nsaric% But the efforts of the
Furd must “be ‘up"’“merr oy ffe 't
also of thu_coal mine owhers end the
State Governments. ‘Because these hospi-
tals are mostly situateq in dreas where
the usual urban facilities are not available.
E We have gone to the 3xtent of allowing

ﬂ'IFRE‘ F\m aitdls dl"!(l (llspcnsarieu to  give

e AU e s graitmdnt Tty mémbers T ol
the pubhc who are strictly not entitled to
that “1ac..ty. = I, therefore, ‘expect that in
. future the State Governments will reim-
burse” to the Fund the cost of treatment
of. non-entitled 'persons who' should nor-
mally bc looked after and attended to
by hospitals run by the States.

T

May. I also say a word about the mag-
nitude of the hotising problem in  coal-
mining’ areas? According 1o a survey (cr.

“ducted by the Labour Bureau in 1967,
about 43,62 per ceant of the colliery wor-
" kefs ‘have some kind of living accommo-
dation. Taking -the labour force at about
4.46 lakhs it was estimated in 1967-68
that 1.40 lakh houses will have to be

The Welfare Orgamsa i

like both the "

provided ‘free of “cost' by: the’ Fund: for
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built to provide for
cent to reach our targetted percentage of
75. Some 30,375 workers ‘would be pro-
vided with accommodatlon after all the
Funds sanctmncd houses have been com-
pleted. For the additional 1.1 lakh houses
the total subsidy required from the Fund
is thus estimated at about Rs. 44 crores.
The net annual receipt in the Housing
Account available for the construction of
houses after the .Act has been amended
would be of the order of about Rs, 2
crores and it would take about 22 years
to achieve the target of housing 75 per
cent of the workers on the existing price
level, This gives a picture of the magnitu-
de of the, problem, and what is more, high-
I:ghts the point I have made carller that
an[ess the ef:l:'orts of. orgamsatnon are sup-
plcmented bv others it will not be able to
cope “_qth. the problem all my itself.

il

.....

I am sure I can look forward to the
unammous support of the House for this
Bill’ whtch seeks to ensure continuance
and 1mpr0vement of the wclfarc rneasurcs
As the rnatter is urgent I am anxious that
this Bill be put on the Statute Book early.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend the
Coal Mines Labour Welfare Fund Act,
1947, be taken: into consideration.”

SHRI Ky-C:..Halder."

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Sir, T would like to
speak in Bengali. Bengali is not only a
nauonal Ianguagc but it has become an
‘international language after the liberation.
of Bangladesh.

‘=#8ir, T rise to support the Coal Mine-
Labour Welfare Fund (Amendment)- Bill.
1972. Before speaking on this Bill, 1
would like to describe the conditions pre-
vailing in the coal Industry today. Sir,
you are aware that 4,25.000 workers were
employed in the Coal ~Industry in 1966,
but in 1969 that number came down to

*The original speech was delivered in Bengali.

another 38.31 per
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[Shri Krishna Chandra Halder]

3,96,000 only. In 1972 the number
of workers in the Coal Industry have fur-
ther come down to 3,40,000. The colliery
.owners have initiated a rule of the jungle
in their areas. I have been elected from
the colliery areas, there are many coal
mines in my constituency and I know the
conditions obtaining there. There is no
law worth the name prevailing in those
areas. In the British days ulso we had
seen that no law was effective in the
colliery wareas. Only the colliery owners
and their agents had the licence to enforce
any law that they made. They had abso-
lute freedom to rule as they liked. Even
now the same situation is prevalent in
these areas. The labourers are deprived
of their basic human rights. They have
been denied the minimum housing facili-
ties. The hon. Minister referred to the
Coal Mines Labour Welfare Organisation
a little while ago. Such an organisation
does exist but it is wholly inactive. Steps
must be taken to reactivise and revitalise
that organisation so that it may look after
the welfare of the workers effectively. Sir,
before we proceed to bring welfare to
the colliery workers, I will stress that we
should attend to the fast reduction in the
number of colliery workers since 1966.
This progressive reduction in the number
of workers has come about as a result of
the policy of lock out, lay off, closure and
retrenchment resorted to by the colliery
owners. The workers are in a very pitiable
condition. Prompt steps must be taken by
the Labour Ministry to save them from un-
employment, starvation and death. Even
after 25 years of the country’s indepen-
dence we find that the coal mine work-
ers are living in horrible and sub-human
conditions. The Government must take
immediate steps to  ameliorate their
-sufferings. Sir, in this Bill T find that the
amount of cess that was levied in 1947
at the rate of 4 annas to 8 annas per ton
is now sought to be raised to a maximum
of 75 paise for greater welfare of the
workers. 1 welcome this measure. But
‘at the same time I will urge upon - the
‘Government to see that the price of coal
which is used by millions nf common

people everyday, is not allowed to rise
:as a result of this enhanced cess.

The
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Hon. Minister has stated that he is fac-
ing paucity of funds for the purpose of
providing eduational facilities, for  pro-
viding housing, medical and recreational
facilities to the workers. For that pur-
pose he is facing a shortage of 44 crores |
of rupees. I will like to know what is
the amount that is lying unrecovered and
unutilised with the colliery owners which |
was meant to be spent for the welfare of
the workers. From the Government's
figures I will like to show that the in-
come of the welfare fund stood at Rs.
466.3 lakhs in 1969 but in 1970  that
amount was reduced to 448 lakhs. I
will like to know the reason for  this
decline. Then again, Sir, from the balance
sheet of the fund it is seen that whereas
the deposit in the fuand in 1970 was of
the order of 448 lakhs, the balance in
the fund at the end of 1970 stood at 883.7
lakhs of rupees. Now we are in the year
1972, T would like to kmow from  the
Government what was the balance in the
fund at the end of 1971. I feel Sir, that
the amount of cess that is being  rte-
covered for labour welfare, is not being
spent adequately for the purpose. I there .
fore demand proper implementation of
the Government policy in this regard, Sir
the conditions of the coal mine workers,
I am afraid, is the worst compared fo
the organised sectors of other industries
in the country. About one third of the
total number of colliery workers are suf-
fering from Tuberculosis. a large num-
ber of them are victims of leprosy. Coal
mine workers and their children top in
illiteracy. I therefore demand that the
Government should keep a strict watch
whether the amount recovered by way of
enhanced cess is rightly and adequafély
spent for the purpose of the welfare of
coal mine workers. The Governmen
speaks about building a welfare State and
of removing poverty. Therefore, all their
welfare needs like medical and education-
al facilities, housing and recreation efc, |
must be fulfilled. If the amount of cess 18
found insufficient compared to the re-
quirements then the Government  must.
sanction and provide funds from the Cen-

' tral Government funds in addition to the’

amount recovered by way of cess. T once
again express my support to this Bill and
with this Sir, T conclude my speech.
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st i ot (gaedam)
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w1 | AT wr gAY TAX
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*ZOWTR 81 MTe Hlo To Ao &
wreyy fvdr I 2 9T 7 w9 FR
T A F AT F A A wen
¥ FIGL Y AGT FA ¥ ) IIH AGA 0¥
HATA &I JHEAT § | UF TR
gr st @A wifasr &Y o
w7 §, wf@A, s o wwr
ffad, AT A gy g wIAT IIRTA
NI AfxrfFar st} E
afz w7 §F 7E H @ o Fawr wr 0
AT A | AT M off Fwg e
ag agT W o 7 émi&a‘rm
aret v @3 §, & wew g 5 wawy
uTEe Iy F i Sfad, o Fw
)

o It 7 vy 6 WS W oA
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T &\ 3 11 g e Praer # e
7T BT ¥ whw e o
FITA( TETAIT FTT §, 7 9% 9
aYr ®1§ TgT @ & gl gArdy
sifor gt fed fs afr w7 @
IR WAT AT WS WAT AT FH
aZ @t AR ;@Y A T e
orT AT T 9T UF TTAT AfRA
FITAT T34 X TF 9T AT W7 AT
W5 AiAT q&r TT——>q 77F @7 qACET7
T eTe J1Ar Jifed FF F T 7 3™
Faf | aAr0 ® oAzl @ A
wf1F 1 ®rI3r T IIA

7w ¥ g & g7 fdaw v
ANET FTAT § WIT KA TT T HHAVEAE
ar§ A A 3, & T FT @ wwaAdT g
W AT GWAT FAT g0 A 4Y
wiogEe 41 oY, AfeT A1 3T F Qv 4r
Tafad T o g 2T &1 & AT
AT Jor wEAT |

MR, CHAIRMAN: Now, Shri Chhap-
lendu Bhattacharyyia. Let him not re-
peat the points that other Members have
made but let him make fresh points,

SHRI CHAPLENDU BHATTACHA-
RYYIA (Giridih): How manoy minutes
have I been permitted to take &

MR, CHAIRMAN: Only five minutes.

SHRI CHAPLENDU BHATTACHA-
RYYIA: All right. 1 shall just resd out
my points one by one.

1 was wssocisted with the Coal ‘Mines
Welfare Advisory Committée from its very
-
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inception. 8o, I know against what odds
we had to fight for such clementary de-
cisions as housing. The colliery owners
said that if we had a settled labour force,
there would be unrest. 1 say that without
a settled labour force, in the face of the
present mechanisation, we cannot make
headway and support und increase effici-
-ency. Se, my fiist point 14 that housing
is a must.

Previously, the wo kloading was four
fumilies to a room of not more than 1200
sq. ft. That dismal phasc is past. But
cven then, from the figures given to us
by the hon. Minister, it is clear that over-
crowding remuins. So in the matter of
housing, there should be wider coverage
and the expenditure should match reczipts
coal-ficld-wise. Every coal field is get-
ling some income on desputches of coal
und the expenditure in that coal field
should be on a pro rata basis in the intc-
rest of equity.

The third point is thot the own-your-
own-house schcme should be put into
effect s0 that coal miners can be owners
of their own houses. So far it has made
an exceptionally high figure of 9 houses'
After so many years of sweating ang bru-
tish existence in the coal mine opera-
tions, at least 20, 30 or a sizeable per-
-centage of the miners should have been
enabled to own their own houses, So,
1 suggest that the own-your-own-house
scheme should be modified and the coal
mine worker. should be at least put on
a per with the colliery owners in the mat-
ter of subsidy and aid.

The welfare organisations in Jharia
conl fields should run their own bus ser-
vices, The Regional Transport service
and the State Transport service are not
adequate. If this is done, the coal min-
ers and their families will pot have to
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There should be a large ‘coverage of
stipends and scholarships for coal min-
ers’ sons. It gladdens my heart to 8ee
that one coal miner's son is now reading
in the Darbhanga Medical College on
scholarship given by the Coal Mines Wel-
This coverage has to be

fare Fund.
increased.

Another must is th. supply of pure
drinking water. The incidence of TB.

VD, intestinal and microbaial discases is
very high. As for intestinal diseases, I
will not be far wrong in saying that 80
per cent of the wotkers, of the mining
population, in Jharia suffer from them
hecause of the non-supply of pure drink-
mg water. So where the Jharia code of
health has failed, the Coal Mines Wel-
farc organisation with its vast resources
must step-in and fill up the gap.

A coal miner's son need not become
a minor. If hc has to be. he must be a
minor of the new age. There he will
have to face the problem of mechanisa-
tion. We are already facing the problem
of environmental pollution. It will assume
a vaster dimension once the restructuring
of the coal mines in the Jharia coal fields
takes place. So when they go in for large
scale strip mining operations, many of
these townships will cease to be. There-
fore, we have to draw up a master plan
including this in the pians for restructur-
ing of the mines, giving effect to a more
comprehensive plan of housing and wel-
farc.

Lastly, the eligibility for medical aid wWas
limited to Rs. 500. In these days of
inflation, [ think there is a case for re-
vising this limit upward, and 1t sbould be
thrown open to all colliery workers ir-
respective of their wages, and for the non-
entitled persons, since the State Govern-
ment's efforty cannot be maiched because
of the difference in financial resources,
The non<emtitled persons should bes per-
mitted to avail themselves of the medical
services in the coal field arca on Totes
which should be spbstantially fess than
what they bave ¢o puy at the present
mt.
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MR. OHAIRMAN: The hon. Member's
time s up.

SHRI CHAPALENDU BHATTA-
CHARYYIA: Sir, Lord Keynes once said
that long term expectations have ceased to
exist and that in the long run we are all
dead. So, in 25 years, the long run is a
run which we cannot stand. We will not
be here then. So, we have to compress,
apd therefore, there ig a lot of force, and
I suppory that the cess should be raised
tp Re. 1, and a crash programme should
be put into effect so that these houses
cpme on the ground quickly and we can
s¢¢ year-to-year progress in these coal
fields.

*SHRT E. R KRISHNAN (Salem): Mr.
Chairman, Sir, on behalf of my party, the
Dravida Munetra Kazhagam. [ rise to
suy a few words on The Coal Mines La-
bour Welfare Fund (Amendment) Bill
1972,

Sir, the cess which is being 1mposed on
all despatches of coal and coke at a rate
of ity paise per ton is meant for imple-
menting wvarious Iabour welfare measures
to ameliorata the living conditions of the

this Bill envisages greater implementation
of welfare measures for the coal mines
1abour, I extend by whole-hearted support
to this Bill.
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according to the Finsnciel Memorandum.
attached to this Bill, only 2 mm of Rse. 50
lakhs would go to the Houvsing Account,
It is also stated in the Bill that the poe
sent ratio of 7:5 between the General Wel-
fare Account and the Housing Account
will be modified to the detriment of Hous-
ing Account. This modification will fur-
ther accentuate the unsatisfactory situa-
tion prevailing in the housing facilitiess for
the coal mines labour. I happen to go
through the Annual Report of the Conal
Mines Labour Welfare Organisation for
1969-70. The revenue under the Hous-
ing Account during that year was Rs. 18179
lakhs. But only a sum of Rs 15472
lakhs has been spent for providing hous-
ing facilities to the coal mines labour. 1
need not say that some housing projecis
must have been diopped and that is huw
this saving has occurred.

Even 25 years after Independence, the
Government which profess tp establish a
socialistic pattern of sociely in the coun-
try, which swear by the labour welfare
measures for therr programme of acti-
vities. could not spend the allotted money,
which itself fell short of requirement Is
this the kind of love shown by the Go-
vernment towards the labolr who sweat
and toil for the development of the coun-
try? T would like to know whether the
Government of India will ever try to im-
plement their programmes in full, I
woyld also request the hon, Minister to
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nisation, it hes been mentioned that the
implementation of these two schemes is
not satisfactory. Build Your Own Houss
Scheme has also met with the same fate,
The Report refers to a -catalogue of ex-
periments in creating housing fagilities for
coal mines labour, hke Kuchcha House
Scheme, Wooden House Scheme and so
on, which has not beep 1mplemented
properly and satisfactorily.

I have referred to thig to show to you
that none of the housing programmes for
the coal mines labour has been imple-
mented satwsfactorily. It 1» mamly be-
cauge the coal mines labour lLive in un-
healthy ‘and 1n insamitary environments
like slums and Cheris they are susceptible
1o dread diseases hke T.B. etc. It 18
stated in the Statement of Objects and
Reasons of the Bill that the mneed for
medical facilities is growing and it 1s be-
coming difficult to meet the growing re-
qurements from the limited resources
available. 1If the housing facilities woe-
fully lag behind, naturally the need for
medical facilities will continue to grow
and the Government will for ever be
facing a difficult sitvation in meetng the
growing demand.

The basic requirement of the coal
mines labour is housing and 1 appeal to
the hon. Minister that more funds should
be allocated to the Housing Account.
Not ohly that. The money allocated to
the Housing Account should be spent in
full and there should not be any saving.
If the Goverament find it difficult to
find out wdditional resources for housing,
I would urge that the present Tatio of 7:5
botwesn the Genaeral Welfare Fund and
the Housing Account should mnot be
brought down as iz being proposed in this
Bill. If thet is done, the Government
will be committing an act of injustice to
the coal mines labour,

Wit these words, T contlude,

MR. CHAIRMAN: It is mot neocssnty
to repeat the points which have already
been made.

SHRI C. M. STEPHEN (Muvatiupuzlia):
This is compleesly m, DOR-cORtrOvPTIial
2765 18—11,
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matter and therefore t6 much spesking
ia mecessary to commtend this Bill for
acceptance by this House, To the exieat
the Bill goes, it is welcome, Bul my com-
plaint is that it has not gone enough,

I have gone through the financial
memorandum attached to the Bill, It is
clear that the additional amount which is
sought to be raised by an additional cess
of 25 paise per tonans will just be enough
and not even fully enough to mest the
financial requircmeats of sanctignod sche-
mes. Therefore a point hag been made here
that instead of 75 paise per toame it could
be one Rupee. I do not know why she
Government is not able to accept the
suggestion. There is an argument that the
main brunt of the cost will have to b
borne by the public sector undertakings,
Railways, Hindustan Steel, etc, But 2%
paise per tonne—is it too much of a
burden for the railways and other public
sector undertakings to bear? is the
question which mught have to be consi-

per tonne is fixed around Rs. 35 at the
pithead it is sold at a considerably ighir
piice 1n the open market wheréyer is has
got to be purchased by the private partics,
Thetefore I am suggesting thst the
structure of
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nevertheless the conditions of living
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attention 18 Necessary.
has to be acceleruted
done by the housing
of Government and jomt hous-
and cooperative housing
It has to be done by raising
this,

n wondering why a substantial
this fund must go to the
welfare at all, because it 1 sus-
to mususe and mis.canalisation A
ount can go to general welfare
amount can go to percepti-
like the housing scheme
tonnes of coal are pro-
7 crores can be collect-
n of it should go
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quirements of coal-muners could be look
are

I would take this opportumty to plead
t such funds can be raised 1 certamn
other wndustries which are labour inten-
sive. Certan sectors were poimnted out
by the welfare committec of the National
Laboy Commission. For instance, about
1% lakh workers are employed m
camshew industry and the fluctuations in
price are huge. Just & rupee per case will
mean nothing, but 1t will bring it at least
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low, so that they can be nssisted, That
why the housing schemes for labour may
be accelerated.

With these words,
support the Bill

I whole-heartedly

ot gw wey i (Tde) vl
WEIE, g9 BT A qH FHearo fafy
(wwive) fadaw, 1972 9¢ Wi ¢
& | fw W & @ qg fedas
AT AT § e H qUEA @O E,
AfFw A @ q@ w@E AT ag
fF @ #t avF ¥ e AW |
ATIATEY A T | €W X aga RN
T I aE A QA W,
RATE A A IO g § 1w F O™
ggfaer s | Afer gav fR &
a1z @ 93 Y ag faw wwcle @ &0
ag ax s faw &1 qfe avft wedie
I A TH AT A GRS TR
firar &, gafed & g7 @y & oy amr
argar | Afew Wt W ¥ ST
wrger i Whgar Sowe oww 4 ¥
FFCAT A 75y s r @ &
ag v § 1 & W sTn g AR
wrer Y gy afew v ag qof e §
fir o gae aprdd o AN aeeT @
g for g & vy s e 390

fir wa® wad ¥ aw oy T ) gETa
www WY it warar & fv o W %
ar IwwT qv dv W § ot s §
I AT AT IR | e At
P oy Wiy g off Wy Y § 4
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W e ol swvier & e sy ¥ am
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] & AT I EY g W Kav A
veel ¥ wgr & wOw  wwar
Foy w1 wfgwar Iwdwm F@ §
X A ¥ Ak # fad@y gowhar ol
It =Ry |
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T W TG F A A & 1 7 forr
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA): I am very grateful to the
hon Members who have participated in
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331 Coal Mines

[Shri Balgevind Verma]

account the fact that the price of coal to
the consumer does not increase because
ultimately it will indirectly affect the con-
sumers as rail fares will increase and
power rates also will go up. Therefore,
the Government has thought it proper not
to increase the cess from 50 paise to
rupee one.

SHRI DAMODAR PANDEY; Just
three months back, the coal price was in-
creased by Rs, 3 per tonne. What was
the impact at this time? If you could in-
crease the price for the benefit of the
coal-miners, you cannot increase the price
for the benefit of workmen? Nobody
murmured at that ime. Nobody said
that there will be price rise.

SHRI BALGOVIND VERMA: The
Government, being the representative of
the people, will have to look after the in-
terests of all, including the labour, There-
fore, to say that the Government is not
taking this fact into consideration is not
correct. Rs. 3 was fixed on some score;
if you want to increase to Re. 1 here also
I think, there will be no end to this.
Therefore Government thought it proper
not to increase this amount to one rupee
for the present. If we find that there is
need for more funds, we will come before
you for that,

Mention was made that the apportion-
ment of this Fund should be revised. It
has been mentioned that more funds
should be allotted to housing schemes.
The earlier apportionment was 5:7, Now,
it has been stated in the Bill that minimum
of 12 paise wil] be spent on housing and
not more than 45 paise will be spent on
the general purposes. Certain limit is
fixed. That means, on housing schemes,
upto 30 paise can be spent. And now
this ratio has come to 2:3 from the pre-
vious ratio of 5:7. The apportionment
has been revised and there is no ground
at all for any sort of apprehension in any-
body’s mind.

Regarding housing facilities we admit
“hat it is also the responsibility of the
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available houses to the
coalminers, But, at the same time, you
know, this Housing Scheme is being
carried out on the basis of the realisation
of the cess. It is the duty and responsi-
bility of the coalmine owners to spend
some money for the welfare of thess per-
sons. It is their sole responsibility, that
is, the responsibility of the coalmine
owners and the State Governments. They
are duty-bound to provide all these facili-
ties to these coalminers. These coalmine
owners are earning huge profits and they
must earmark some profits. The Unions
also should put some weight upon the
mineowners so that they can come for-
ward and make these facilities available
to them.

Fund to make

SHRI DAMODAR PANDEY: Only
58,000 houses have been built for the
coalminers so far., You don’t have money
even to pay them. You cannot meet
even your past liability. Why are you
asking them to build more? Wherefrom
will you pay the money? Why don’t you
have money firsy and then ask them to
build? :

SHRI BALGOVIND VERMA: I am
sorry that you have not followed what I
was saying, I said that we have certainly
made commitment; we have certainly
sanctioned schemes and we are duty-
bound to meet that share. We always
do it. I am telling you this. The coal-
mine owners are earning huge profits. I
am saying that the Unions should prevail
upon them to see that they part with some
profits in order to make available these
facilities to the miners.

And, so far as the nationalised mines
are concerned, we do not make any dis-
tinction  between private mines and
nationalised mines. If funds are there,
nationalised mines are the first to come
forward to make these facilities available
to their workers,

So far as medical facilities are con-
cerned, I am sure, my hon. friend will
agree with me that the hospital at Dhan-
bad is one of the best hospitals ever con-
structed in those areas,
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SHRI DAMODAR PANDEY it iy 4
very good bunding, there 15 no doubt,

SYHRI BALGOVIND VERMA. Not
only building, there are medical facilities.
The best medical laciliies are available,
The best equipments are there  You can
not say that this is nol -0,

SHRI DAMODAR PANDEY: Your
own repori says thdlT you have not becn
able to cope up witn fhe rush of patient,

SHRI BALGOVIND VFRMA  7hat
15 because. a» you know. we are mak ng
avorlable these facilities to even those er-
sons who are not entitled to them  We
hore that the State Goverrment will also
come forward on then part to contuibwuis
to this Fund

Shn Dumodar Pandcy wanted (o hnow
whv the ho.pitai had not been extended
furthér. He Enows slready that we could
not do so far want of funds. T ulso think
that with the amount that would be avail-
able to us, we would not be able to take
up the extentlon work any further in the
near future

Some hon. Member had ashed what the
amount lying unrealised from the mine-
owners was. 1 may tell him that there
is no money lying umealised with th:
mineowners

T think that it was Shri Knshna Chan-

dra Halder had ashed me what the
receipts and expenditure in the year
1970-71 were. I may tell him that the

income was R: 415.07 lakhs and the ex-
penditure was Rs 462.57 lakhs.

SHRI KRISHNA CHANDRA WHAL-
DER: What is the balance at the end of
1970-71?

SHRI BALGOVIND VERMA: There
is no balance in the general welfare fund.
Actually, it owes something. About
Rs. 2.93 crores are also to be paid by it.
%o, the guestion of halance does not arise
in this case. There may be balance in the
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housing account, bat we lave made cor-
tain commitments, and sceing those com
imtments, the money 15 not enough cven
o caler to those necas.

I think that T have coweicd ail fne
pomnty, and wish that the Bill may by
Wwhen mnto conwiderunion,

MR CHAIRMAN, The question s

‘That the Bill further 10 amend the
Coul Mines Labour Welfare Fund A,
1947, be taken nid~ cunsideration™

The motion was adopted,

MR CHAIRMAN.
up the clauses.

We shall now rake

Clouse 2 —( Amendment of section 3.)

MR, CHAIRMAN: There is  onec
smendment to this clause 1abled by Shri
Domodar Pandey and two by Shri Rama-
vatar Shastri. They cannot be allowed to
be moved because they require the re
commendation of the President, a- th:
Fmence Minstry 1s also concerned with
it, and since the recommendation has -0t
been obtained, they cannot be moved.

The question 1s:

“That clause 2 stand part of the
Bill™,

The motion was adopted,
Clause 2 was added to” the Bill.

Clause 3—(Amendment of section 4.)

MR. CHATRMAN: There are some
amendments to this clause standing in the
mame of Shri Damodar Pandey and Shri
Ramavatar Shasiri. 1 am giving special
permission to move them, though they
were received [ate, but it will not be
treated as a precedent.

SHRI' DAMODAR PANDEY:
not moving my amendments.

T am
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SHRI RAMAVATAR SHASIRI 1
beg to move

Page |, line 13 for twelve' substiture
tventy five (6]

hne 16 for forty five subsit
M

Page 1
tute fifty’

18 hre,

MR CHAIRMAN T shall now put
smendmefts No: 6 and 7 to vote

Amendments Nog 6 and 7 were put and
negatived

MR CHAIMAN The question 18
“That clause 3 stand part of the Bul"
The motion wasy adopted
Clause 3 was added to the Bill

Clause 4—(Amendment of section 5)

SHRI RAMAVATAR SHASTRI |
beg to move

‘Page 2, line 3 —for ‘41" substitute
‘10" (8)
MR CHAIRMAN  The question 18

‘Page 2 Lne 3,—for ‘4 ™ substiute
“10 " (B)

The motion was negatived.
MR CHAIRMAN The question 1s
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That
HH

clause 4 stand part of the

The motion was adopted
Clause 4 wav added to the Bill

Clauses 5 and | the Enacting Foun ila
and the I'le were adied to the Bill.
L]

SHRI BALGOVIND VERMA |
move

That the Bill be passed

MR CHAIRMAN The question is
That the Bill be passed”

The moton was adopied
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BUSINESS ADVISORY COMMITIE
Twentieth Report

THE MINISTER OF PARLIAMLCN
TARY AFFAIRS AND SHIPPING AND
IRANSPORT (SHRI RAJ BAHADUR)
I present the Twentieth Report of the
Business Advisory Committee

18.02 hrs.

The Lok Sabha then
Eleven of the Clock on
December 6, 1972/ Agrahayana
(Saka)

adjourned nll 1”

Wednesday.*
15, 1894



